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Date of Order :20.3.929
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1, Union of India, rep, by its
Secretary, Ministry of Labour, J
Shramasakthi Bhaven, New Delhi, |

2. Director General of Employment and
Trajining, Shramasakthi Bhavan, Liafi Marg, |-
New Delni.

3. Secretary, Ministry of Personnel & |+
Adm, Reforms, Govt, of Indis, |
New Delhi, F

4, Comptroller and Auditor General -
of Indla, New Delhil,

5, Director, A dvanced Training Institute,
vidyanagar, Hyderabad, .. Respondents,
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Counsel for the Applicants

Counsel for the Respondents

.s DMr, P.B.Vijayalﬁmir

L

Mmr,V.,Rajeswara 191&\0

B f -
| .

BN T |

conn_ ‘~ o
@N'Bnﬁ: SR I ROEANGARAJAN & [LZ1DBR uw-‘u.)‘ ‘
HON '3 LE ;.;giﬁ_'\ll Boo. JAL PARAMELHGAK @ 3B (JULL.) ‘l
|

- -
S -

el




~ e

+
-1

e

‘applicant, None for the respondents,
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X As per Hon'Dle Shri B,S.Jai Paremeshwar, Member (7} X
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MraPedeVijaya iumar, learned counsel for the

b
!

‘2. The applicants in the OA have filed this application

praying to review the order dated 4,2.99 passed in the OA,
‘ . |

The OA was disposed of to the effect that there is no higher
i
responsibilities involved and hence the pay should be fixed

|
by adopting the normal rule, But the applicantinow in this
RA submits that the upgradation involved is a pfomotion and
leng
thase who have promoted earlier and later were fixed in the

t\l) F":i
higher scale fyllowing FR 22(c) and nence the applicants ehe

[

were promoted due to upyradation should also be given that

concession,

3. This point has been considered fully in the judgement.
: |

llence there is no need for review as far as this coint is

|
concerned,

4. In the pray«r in OA the applicoent recuested ior
| [ _i‘,:vvdl'.nﬁ'[:\-‘
waivil of the recovery to be effected as the recovery is

effected after a long lapse of time, Thoujh thid was one

‘ 1
of the prayer in the Ca no final direction hed been given in
S~
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the judgement in this regard, We now feel that no direction
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should be necessary, It should be done in accordanc®,®
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the rules, The leerned counsel for the applicant brought.- =
to our.notice that the applicants are at the fag end of their

service and by recovering a huge amount would put them in

indigent circumsStances when they retire, Hence he requests

that the recovery should be stopped, For this he relies on the

Judgement of the Supreme Court reported in 1994 (27) ATC 121

(S.P.Verma and others v, Union of India),
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5, We have gone 'through the julgement, In that judgement

the recovery was sought to be cffected after a very long
length of time.q dhereas the length of time in initiating
the recovery ia this case is not a long lapse of time,
Hovever in viewlof the fact that the applicants are to
retire sh;rtly the respondents may have to take a lenient
view, The Govermnment at-—eke-Same -bdwe cannot attempt to
recover a huge sum causing disadvantage to its employees,
Hence we feel the respondents shall recover to the extent of
A Ceutrwbr b
50% of the amOungLfrom the applicants herein in a phased

mAnner S0 as tojensure that the applicants are not put o'

any financial strain,

6. With the apbove direction the RA is disposed of.
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